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PAPERS LAID ON THE TABLE—
CONTD.

Notifigation re: e¢xemption  froin Custom
duly on goods not produced in India and
increase in the basic Custom duty om
imported PVC resins

MR. DEPUTY SPEAKER: Now, Shri
P. Venkatasubbaiah to Jay a paper on be-
balf of Shri Janardhara Poojary,
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir, on be-
half of Sari Junardhana Poojary 1 beg to
lay on the Table a copy euch of the
following Notifications (Hindi and English
versions) under section 159 of the Customs
Act. 1962 —

(1) Notification Nos. 241/82-Customs
and  242/82-Customs  published in
Guazetie of India dated the 4th Novem-
ber, 1982 toz:ther with an explanatory
memorandum  regarding exemption to
eoods not produced or manufactured in
India and on which the duty of customs
leviable has been paid at the time of
taeir importation in India and which are
exporled out of India for the execution
of u contract approved by the Rescrve

Bank of India in connection with any
commercial and industrial (including
constructional) activites from payment
of customs duty.

(2) Notification No. 243/82-Customs
published in Gusette of India dated the
4th Novembezr, 1982 together with an
explanatory memorandum regarding in-
crease in the basic customs duty on im-
ported PVC resins from 100 per cent
ad valorem 1o 150 per cent ad valorem.

(Placed in Library., See No, LT-5628/82)
1802 hrs.

The Lok Sabha then adourned till
Eleven of the Clock on Friday, the Sth
November, 1982/14th Kartika, 1904
(Saka)



